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Mining and Allied Machinery
Corporation

Shrl E. K. Nayanar:
8hr{ X. Anirudhan:

Will the Minister of Indusirial De-
velopment and Company Affairs Dbe
pleaseq to state:

(a) whether the Mining and Allied
Machinery Corporation discontinued
the payment of project allowance to
all the employees from the 1st June,
19867;

(b) if so, the reasons therefor;

(c) the total number of workers
affected due to this step of the man-
agement;

(d) whether Government have re-
ceived any representation in the mat-
ter; and

(e) if 80, the steps taken thereon?

The Minister nf Industrial Develop-
ment and Company Affairs (S8hri F. A.
Ahmed): (a) The Board of Directors
of the Miling and Allied Machinery
Corporation at their meeting on
24-2-1967 decided that the payment of
Project allowance should be gradually
discontinued from 1st May, 1967 by
absorption in future increments sub-
ject to a maximum of four increments,
the balance, if any, being recovered
in two years in equal yearly instal-
ments. The Board also decided that
new entrants to the Corporation
should not be entitled to project al-
lowance.

(b) Project allowance ig given in
large scale projects involving the esta-
blishment of a large construction or-
ganisation, the construction work be-
ing spread over a number of yeare.
The allowance is intended primarily to
compensate the staff for lack of ame-
nitieg such ag housing, schools, markets,
dispensaries, etc. With the progressive
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build up of these amenitieg in Durga-
pur, the Board of Directors of Mining.
and Allied Machinery Corporation de-
cided that the stage had been resched
for the gradual withdrawal of the pro-
ject allowance.

(c) 6319,

(d) and (e). While Government
have received no representation in the:
matter, a section of the employees had
represented to the management that
the project allowance should be con-
tinueq ag a special allowance. The-
Board at its meeting on 16-6-1967 did
not agree to the continuance of the
project allowance as special allowance
ang decideq that the projevt allow-
ance should be withdrawn gradually
as per its earlier decision.

Mining and Allled Machinery
Corporation

Shri P. P. Esthose:

Will the Minister of Industrial De-
velopment and Compnay Affairy be
pleaseq to state:

(a) whether the Mining and Allied
Machinery Corporation has a Market
Service Cell in Calcutta; and

(b) the amount spent on this cell
during 1965-66 and 1966-67 and the
orders secured during this period?

F. A. Ahmed): (a) Yes, Sir.

(b) Rs. 12,000 and Rs. 24,000 ap-
proximately were spent upon the
maintenance of this Service Cell dur-
ing the yesrs 1963-66 and 1068-67 res-
pectively. The Market Survey Cell does
not book orders directly. It surveys
market potential and doeg Haison work.
The orders secured by Mining and
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Allied Machinery Corporation during
these years were Rs. 2.5 croreg and
1821 crores respectively.

Indian International Trade and
Industries Falr, Madrag

6431. Shri Umanath:

REE
Hap
"
EE

ayapar:
Suseela Gopalan:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have de-
cided to release foreign exchange for
the issue of quota of ad hoc import
licences to foreign participants of the
Indian International Trade gnd Indus-
tries Fair to be held in Madras in
January and February 1968;

E

(b) if so, the total amouvnt of for-
eign exchange lkely to be released
thus; and

(c) the manner in which the exhi-
bits will be disposed of in India?

The Minister of Commerce (Shri
Dinesh Bingh): (a) Yes, Sir.

(b) and (c). Foreign participants will
be allowed to sell exhibits, gt the end
of the Exhibition, to any party in
India, on payment of the requisite
customs duty, against valid import
licences, and to remit the proceeds
thereof.

In addition, foreign participants will
also be entitled to sell exhibits, at the
end of the Exhibition against ad hot
import licences which will pe made
available to them within 5 monetary
ceiling calculated at Rs. 50 per aq. ft.
of the exhibition space booked by the
participants. These gales will also be
subject to the import contro] policy
in force and on payment of the re-
Quisite customs quty.

Acquisition of Preperties of Pak,
Citizens

@433, ghx] 8. K. Tapuriah; Will the
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Minister of Commercs be pleased to
state:

(a) whether Government propose to
bring a legislation for the immediate
acquisition of Indian properties of
those who take Pak. Citizenship; and

(b) the number of such cases exist-
ihg at present?

The Minister of Commerce (Bhri
Dinesh Singh): (a) No, Sir.

(b) Does not arise.

Valustion Reports from Messrs

Kapadia and Baria and Topis
and Harding (Pvt) Ltd. of
Bombay

6434. Shri 8. M. Banerjee:
Shri Sarjoo Pandey:
Sihri Madha Limaye:

Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government have pro-
cured from Messrs. Kapadia and Baria
and Toplis & Harding (Pvt) Ltd. of
Bombay, a valuation report for some
of the assets comprising the under-
taking of the Metaly Corporation of
India Ltd. acquired by Government
through Act No. 38 of 1586,

(b) if so, what are the gssets which
have been valued by the valuers and
what is the value of such assets as
per the valuation report;

(¢) whether it includes valuation
of the current assets or stock-in-trade;

(d) whether it includes valuation of
the mine; and

() whether it includes valuation of
the intangible assets?





